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[RAJYA SABHA ]

to Questions 144

Refusal to dilute equity capita] by
multi-national drag Companies

634. SHRI DHULESHWAR MEENA:
Will the Minister of PETROLEUM.
CHEMICALS AND FERTILIZER" be
pleased to state:

(a) what is the latest position regarding
the multinational drug companies operating in
India which have refused to dilute their equity
capital as per requirements of the FERA anti
which of them have been exempted and the
action Government propose to take against
those refusing to abide by th, provisions of
FERA; and

(b) what is the paid up capital of all these
multinational companies and the money
which they have taken out of India by way of
royalty, profits Head-Office expenditure and
in other forms during their operations in The
last three years?

THE MINISTER OF RAILWAYS
(SHRI P. C. SETHI): (a) The latest
position regarding the disposal of
FERA applications of  foreign drug
companies has been indicated in re
ply to Rajya Sabha  Unstarred  Ques
tion No. 63 answered on 26-4-82. Some
of these companies have submitted re
presentations against Reserve

Bank of India's  directives. Only
M/s. Smith Kline & French,
whose representations against the
directive to bring down foreign
equity to 40 per cent have been finally
1 rejected by Government have failed io
comply with the said directive. Re
serve Bank of India, Bombay have
referred their case to the Enforcement
Directorate for initiating necessary
action against the company for non
compliance  of the directive  mentioned
above.

(b> M/s. Smith Kline & French is a branch
of a company incorporated in England. The
total remittances on account of profits, head-
office expenditure etc. made by this company
during




